
ACT No. XI I I  OF 1922. 

(IIrceil.erl the a.rse?zt of t h e  Go?;ct.nor G s n ~ a l  on tAe 29th !I.larch, 

1922.) 

An Act to  provide for the incorporation of 
Trustees for the Europearl Hospital for 
mental diseases a t  Manchi, and to make 
provision for other matters in relation 
thereto. 

W HERl3AAS it  is expedient to provide for the 
i n  corporat,ion oT Trustees for the European 

Ilosl~itnl for rilent'al diseases a t  Ranchi, and to make 
provision for other matters in relation thereto ; I t  is 
hcreby euacted as follows :-- 

I. (1) This Act may be called the Ranchi Mental Short title aud com- 
Hospital Act, 1922. mencement. 

(2) I t  shall come into force on such date as the 
Governor General in Council may, by notification 
in the Gazette of India, appoint. 

2. I n  this Act, unless there is anything repugnant nefiuitious. 
in the subject or context,- 

( a )  " Ihe Board " means the Board of Trustees 
for the European Hospital for mental 
diseases a t  Ranchi constituted under this 
Act ; 

(6) "the Chairman " means the Chairman of 
the Board ; 

(c) " the Hospital " means the European Hos- 
pital for mental diseases established at 
Ranchi in the pyovince of Bihar and 
Orissa ; 

(d) " land " 
I 
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( d )  " lnnd " meam laird a.s defined in section. 
3 of the La13.d Acquisitj.on Act, 1894 ; I of 1~94.. 

(e) " the Ilocal Gover~liiient " inemzs the Local 
Go~ernment of Bihar and Orissa ; 

'(,f.) " the 8uperintende1it" means the Superi~z- 
a - tendent of tlie Eospital appointed hy 

the Local Goverrmliieiit ; and 
(g) " Trustee " means a member of the Boarcl. 

Incorpo~~rttion Q. Subject to .the provisiolzs of this Act, the 
of '1'l.nstoes. entire rnanager~lelit a.nd control of the 'Hospital shall, 

oIi and lrol~i the date on which this Act comes iizto 
force, be vested i n  a Board to be called " the Trustm 
for t l ~ e  Europcali Hospital for iileiltnl di.seases at  
Rancltii," ancl the Board shall be a body corporate 
having perpetual succession slid a, common seal, m~it~ll 
power to ncquir(: mil hold propel-ty both moveable 
and immoveable and to contract, ai3.d shall by tlie 
said iiaine sue aud be sued.. 

constitntiou 4. (1) The Board shall consist of fourteen, Trust- 
of the Board. ees, namely : - 

(a) a C,hairman appointed by the I,ocal Govern- 
ment ; 

(b) four Trustees appointed by the Local Govern- 
ment of Rehgal; 

(c) tvro 'I'rustees appointed by each of the J~ncal 
Goverllments of the United Provinces 
of Agra and O~~dlz, the Punjab and Bihnr 
and Orissa ; 

(d) one 'l'rustee anpointed by the Local Govern- 
mcnt of i%.e Central Provinces ; 

(e) one 'Prustee elected by the Council of the 
Company which was a t  the commence- 
nient of this Act -registered under tlne 
Indian Companies Act, 191.3, by the name ~ I I  of 191 

of t.he European Association ; and 
; , ( f )  one Trust:ee elected by tlie Anglo-Indian 

and Domiciled Europeam Association 
(Beagal), Limited. 

(2 The ~u~erinte 'ndent shall be ez-o$icio Secfet- 2 axy o the Board. 
0 

L 5, (1) o n  
2 s  

0 

0 
e 

. . .  



5 (1) 011 the !!ale on which this Act comes into i;tcn,d, 
force, tlie Governor General in Council shall pay to 
tllc 13onrd a sum of three and a 11alC lalihs of rupees 
by way of loag, ~vhich sum shall be repaid by the  
Board, together wit,h any interest or costs due in 
rcspeot thereof, in accorclance wit11 such terms and 
conditiolis as tlle Governor General in Council may 
fix. 

(2 )  Any aivlount which is repaid or is repayable 
in say year ullcler sub-section (1) shall be taken illto 
account in the calculatioll of the amount attributable 
to the cost of maintenance, as defined in section 3 of 
the Irldiaii Lunacy Act, 1912, of the lunatics detained 
in the Hospital i11 that year. 

6. ( I )  'The Governor General in Council may, ~ o r t o s  t o  the 
Board for  oil srlcll terms and coliditions as he niay fix, make spe,ia, ,,,- 

further loaus to the Board for the carrying out of poses. 

any ~vorlis in connectioii with the Hospital \vliich 
have bee11 sanctioned in accorclarlce with the provi- 
siou s of any rules lnacls under this Act, and the Boarcl 
slinll repay the money borrowed, together with any 
interest or costs clue in 1.espect. thereof, according to  
the terms and conditions of the, loan. 

(2) save as provided ill section 5 and sub-sectio~i 
( I ) ,  the Board shall not borrow money upon or other- 
wise charge its funds. 

7. On ancl from the date on which the provisions Other income. 

of this Act collie into force, all lnorlies payable under 
the Indit~il Lunacy Act, 1912, on account of the cost 
of maintenance of any lunatic in the Hospital shall 
be pic1 to ihe Board. 

8. The Local Government may, at the request ol ~ ~ q a i s i l ~ i o n  
the Board acquire, under the provisions of t h ~  Land lund' 

Acquisiticil Act, 1894, any land which it is satisfied 
IS required by the Board for the purposes of the 
Bosl~ital, and, on payment by the Board of the com- 
pensstioil awarded uilclor that Act and of the charges 
incurred by the  Local Government in connection vrr1t11 
the ;~roceedings, the laild shall vest in the Board. 

9. Subject to the provisions of this Act a ~ d  of Establrsh- 

any rules made hereunder, the Board sha.11 maintain "Dt. 

auch 
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such staff uf oaicers and servants as niay in its opi- 
nion be necessary for the proper management and 
~ ~ p k e e p  of the Hospital, and sllall assign to them 
such pay and allowances ae it tliinks fit. 

Contributions 10. Where any person in the service of Govern- 
for pensions, 
etc. iiient is appointed as an officer or servant of the 

Board, the Board shall- 
(a) if his services are  holly leut or transferred, 

meet'in addition. to his pay and allow- 
ances any charges prescribed or a u t l ~ o ~ i -  
secl by any rules for the time heing in 
force under the provisions of section 96% 
of the Government of India Act regard- 
ing contributions tomrards pensions or 
gratuities and leave allowances, and 

( B )  if he is employed partly by Government and 
partly by the Board, meet such proportio~; 
of such pay a.nd al\owances and charges as 
may be determined by the Local Govern- 
ment. 

Trostees and f 1. Every Trustee and every officer and servant 
ser\antstO of the Board sl~all be deemed to be a public servant 
be public 
servants. vi thin the meaning of section 21 of tlie Illdian rena l  0'1S6 

Code. 

Returns. 12, The Local Governilient may call upon the 
Board to furiiish it with any extract from aiiy pro- 
ceedings of the Board or from aiiy record under the 
coiztrol of the Board, or wit11 any statistics conceriz- 
ing the administratSsn of the Hospital, and the Board 
shall tliereupon furnish the same without unreason- 
able delay. 

b 
I Control alid 
1 supersession 

13. (1) If t'he Local Government, after such in- 

I of the B O ~ X ~ ,  quiry as it may deem fit, is satisfied -- 

I 
(a )  that any of the duties imposed or powers 

conferred upon the Board by or uncler 

! 
this Act has not been performed or exer- 
cised, or has been performed or exercised 
in an i~pe r f ec t ,  inefficient or unsuit.able 
manner ; or 

( b )  that adequate financial provision has not 
been made for the performarove of ally 

suoh 
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such duty or for the propeT maintenance 
of the Hospital ; 

it may, by order in writing, direct the Board, urithin 
such period as may be specified in the order, to make 
arrangements to the satisfactioii of the Local Govern- 
ment for the proper performance of any such duty 
or the proper exercise of any such power, or to make 
finaizcial provisioii to the satisfaction of the Local 
Goverilmeiit for the performance of any such duty 
or for the maintenance of the Hospital, as the case 
may be ; and the Board shall thereupon comply with 
such direction. 

(2) On the failurc of the Board to comply with 
any such direction, the Local G0vernmen.t or any 
person appointed by the Local Goveriinient in this 
behalf may perform such duty or exercise such power 
or rnake such provision, as the case may be, and the 
Local Governmellt may attach the funds of the Board 
or any portion thereof and may apply the same to 
meet any charges incurred in  the performance of such 
duty or tlie exercise of such power, or in the making 
of such provision, as the case may be. 

(3) On the repeated failure of the Board to com- 
ply with such directions, or if tlie Board otherwise 
exceeds or abuses its powers, the Local Government 
may, witb the previous sanction of the Governor 
General in Council, by notification in  the Gazette of 
India and in  the Bihar and Orissa Gazette, declare 
the Board to be incoml~etent or to have exceedad or 
a'bused its powers, as the case may be, and direct that 
the Board shall be superseded for such period as may 
be specified in the notification. 

(4) When the Board is superseded under the pro- 
visions of sub-section (3)- 

(a) all Trustees shall; from the date of the pub.- 
lieation of the notification under that sub- 
section, vacate their offices as Trustees 

(b)  all powers and duties of the Board shall, dur- 
ing the period of' supersession, Le exer- 
cised 2nd performed by such person or 

persons 
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persons as the Local Government may 
appoint in this behalf ; 

(c) all funds and other property vested in the 
Board shall, during the period of super- 
session, vebt in the Local Gove~nment on 
behalf of His Majesty ; and 

( d )  before the expiration of the period of super- 
session, elections shall be held and 
appointments made for the purpose of 
reconstituting the Board. 

(5) If the Local Government is informed by the 
Governor General in Council that the Board has 
made default in the repayilzent of any sum due on 
account of a loan under section 5 or section 6, the 
Local Government shall forthwith exercise such of 
its powers under sub-sections (1)  and (2) as may be 
necessary for the purpose of enforcing such repay- 
ment. 

14. The Local Government may, with the pre- Dissolution 

vious sanction of the Governor General in Council, the 

by notification in the Gazette of India and in the 
Bihar and Orissa Uazette, declare that, with effect 
from such date as may be specified in the notification, 
the Board shall be dissolved, and, on the making of 
such declaration, all funds and other property vested 
i n  the Board shall vest in the Local Government on 
behalf of His Majesty. 

,is' 
.. , 15. The Governor General in Council may rnake Powerof the .j$ 

Governor *A* rules prescribing- .& ..,+ .:.+?< General in  . ..?, 

(a) the qualifications for being appointed a Council to 
make rules. 

Trustee ; 
(b)  the circumstances in which and the auf;ho- 

rity by which any Trustee may be 
removed ; 

(c) the filling of any vacancy in the office of a, 
Trustee, whether tempormy or other- 
wise ; 

(d) the term of office of Trustees ; and 
(e) tho allowances, if any, payable to the Trust- 

ees from the funds of the Board on 
acqount 
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(d) for sanctioning works in conilectioll with 
the Hospital, and for prescribing the 
preparation of estimates of such worlis 
before work is commenced and the 
authority by which such estimates shall 
be sanctioned ; 

(e) for the procedure to be observed in calling 
for and considering tenders ; 

( f ) J'or requiring tlic preparation of sclieclules 
of the staff ol" officers and servants ol the 
Board ; 

(9 )  for defining tlre powers ef tlie Board, the 
Atanaging Comniittee of t,he Boarcl, the 
Chairman and the Superintendent, res- 
pectively, in respect of the appointment, 
pron,otion and dismissal of officers and 

servants 
- 7 

account of attenciance at meetings of the 
Board. 

16. (1) The Local Governmeilt may, subjcct, to Power Local Govern- of the 
rules made under sectjoll 15, make rules for the pur- ment t o  make 

pose of carrying into effect all or any of the provi- '"'"+ 

sions of this Act. 
(2) I n  particular and without prejurlicc to thc 

generality -of the foregoing powem, such rules may 
provide for all or any of tlie following matters, 
namely :- 

(a) for fixing the minimum number of rneet- 
ings of the Board during any year ; 

( b )  for requiring the maintenance by the Boarcl 
or the Managing Committee of the Boarcl 
of a record of all business transacted aitd 
the submission of copies of such record 
to the Local Government or to any other 
specified authority ; 

( G )  for defining the powers of Ihe Board, tlie 
Atanaging Committee of the Board, the 
Chairinan aud the Superintendent, res- 
pectively, to entey into contracts which 
shall he binding on the Board, and the 
rnannw in which sucli contracts shall 
be executed ; 
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sc:rva.nt<s of the Board, and in rospcct of 
the creatioli ancl abolition of appoiat- 
inents of such officers or servants ; 

(12 )  for regulating the grant of leave to officers 
aiid servants of the Uoarcl, alicl t hi: pay- 
lnolit of leave allo\\ralices to suoli olhcers 
and servants, and the ruiiiuneratioli to be 
paid to any persoil apl~oiatccl to act  for 
ally officer or servaiit to whom leave is 
granted ; 

(i) for regulating the paymelit of pensions, 
gratuities, compassionate allo\~auces and 
travelling alloweuces to officer3 ancl 
servants of the Board ; 

( j )  for prescribing the establishment and main- 
tenance of a provident f u~lil for tlie officers 
ancl  servant,^ of tlie Board, and. for the 
decluction of subscript.ions to such provi- 
den.t fund froin the pay and allowances 
of such officers or servants, other t1lal-i 
Government servaiits whose services llave 
been leiit or txa~zsfor~ed to ihc Board ; 

(k) for prescribing the prel>nratioi:i of budgc?t 
estimates of the aizrlual receipts and 
expenditure or" tlie Board 2nd of sul~ple- 
mentary estimates of expenditure not 
i~icluded iiz the buclget estimates, and the 
manner in which such estimates sl~all ,be 
sanctioneci and publislzecl ; 

( d )  for defining the powers oE the Board, the 
Nanaging C;oinmittee of the Board, the 
(llhairnian and the Superiu tenden t, res- 
pectively, in regtlrcl to tlze expencii1;ure 
of the funds of the Board, whether provi- 
sion has or has not beea made in the 
budget estirnlttes or by re-appropriation 
for such expeizditure, and in regarcl to tlie 
re-appropriation of estiai~atecl savings in 
the budget estimates of expenditure ; 

(9%) for prescribing t2he ma.intenance of accounts 
of the receipts and expenditure of the 
Board and provicling for the audit of 
.such accoullts ; 

(a) for 
8 



(12) for -p~.escrihing the niallncr in  which pay- 
ments are to 1x3 ii~adc by or on hehnlf 
of the Board, a116 thc officers by mhorn 
orders for making deposits or investments 
or for withdravvals or clisposal of tlie funds 
of thc Boarcl shall be signed ; and 

(0) for determining t,he custody in tvhicli the 
current account or tlle Board slia11 be 
kept, and the ba,nlt OP l ~anks  at which 
surplus~rv~onies at  the credit of the Board 
inay be deposited a t  inteyest, ancl the 
conclitioils on ~ ~ h i c h  such monies may be ' 
otlier~vise invested. 

17. Subject to any rules made under sections 15 Powers OF the 
and 16, the Board may, with the previous sanction Bonrd t o  

innlte rules. 
of tlie Local Government, make rules to  nrovide for 

1. 

all or any of the following matters, ~lainely :- 
( c r )  for t.lie coiistituiion of a Managing Com- 

mittec and the delegation thereto of any 
powers exercisable under this Act by 
the Board ; 

(b) for prescribing the methocl of alploointment, 
removal ancl replacement and the term 
of office of members of the Managing 
Committee, aiid for tlie filling of vacan- 
cies tliereiii ; 

(c) For tlie appoilltment of the clates, times 
and places for iiieeti~~gs of the Board and 
tlie Managing Committee, aiid for regulat- 
ing the proceclure to be observed a t  such 
meetings ; 

( d )  for deterinining the a.mount and nature of 
the security, if any, to 11e demanded from 
officers or servants of the Board, aiid the 
circumstances in which such security may 
be itemancled ; 

(e)  for determining the times a t  which, rind the 
circumstances in which, payments may be 
made out of the provident fund, and the 
conditions on which such payments shall 
relieye the fund from further liabi3ity ; 

(f  for - 9 
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Rnlos to be 
mndc nfter 
previous 
publication. 

Notico of 
suits against 
the Boarcl, 
etc. 

Validation. 

( , f )  for dcternii~iirls klic conkribution, if any, 
payable from the funds of tlze Board to 
the provident fund ; 

(9) for regulating generally all matters incideii- 
tal to the l)rovident fund nild the invest- 
ment thereof ; and 

(12) for definin: the powers and dutitls of tlie 
Secretary of the Board. 

18. -4.11 rules made under tliis Act shall be made 
subject to the coaclition of previous publication, and 
shall be published in tho Gazette 01 India and in tlie 
Bihar and Orissa Gazette, and on such publicatioii 
shall have effect asif they were enacted in this Act. 

19. No snit shall l-~e instituted against the Baal-d 
or any Trustee or ally officer or servant of the Board, 
or any person acting uncler t l ~ e  clirection of the Board 
or of the Chairmail or of ally such officer or servant, 
in respect 01 any act purporting to Ine done uncler illis 
Act or any rule maclc hcreuncicr until the expiration 
of ollc ~ilonth after written notice has been delivered 
OY left at  the office of the Board or a t  the office or 
place of abode of sach officer or servant, s tat i i~g 
the cause of action, the name and -place of abode 
of the complainant and the relief which he qlaims, 
and unless the plaint contains n statement that  such 
notice has been so delivered or left. 

20. No act done or proceedings taken under this 
Act shall he questioned on the ground merely of- 

(a) the existence 3: any vacancy in or any defect 
i n  the constitution of the Board or the 
Managing Committee ; or 

(b) any person having ceased to be a Trustee ; 
or 

(c) any omission, defect or irregularity not 
af f~ct ing the merits of the case. 

231. For all the purposes of the Iudinn Lunacy Cbssificstion 

Act, 1912, the Hospital shall be deemed to be au  "' HOsll'itd- 
asylum established by the Government. 
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